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CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

4D.A.NO./38/93 
rn 

DATE OF DECISION: 0/10/9 

:r.Thkorbhii P ii odi 	 Petitioner 

Ir.T.G .':baibari 	 Advocate for the Petitioner [s 
Versus 

Tfljpr of inia & Drs. 	 Respondent 

Mr .3 T .'Toctor 	 Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr.V.RaChakrishflafl 
	 Iiember (A) 

The Hon'ble Mr.A .3 .3anghavi 
	 !ember (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not 2 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 



- 

Mr.ThakOrbhai P Modi 
do Ayuhkhan Husainkhan Pathan, 
rear Fish Market, 
Machhi Pith Raopinu Applicant 
Vadodara-l. 	

.•••••••• 

( Advocate : Mr .J.c .Chauhari ) 

VES Tj3 

rjfl of Idia 
in 	and representing through 

Director Postal SeiCe 
o/. 'ost Master General 
Vadocra ReGion 
Vdodara : 390 002. 

Sr.Post Master 
Vadod-ara H.O. Resrondents Vadodara 	: 	390 001. 	.......... 

( Advocate : Mr.B.N.DOCtOr ) 

L 	ORDER 

DATE : 0510/2 

Per : Hon'hle Shri V.Radha1<--ri1flafl 	: Member (A) 

Mr.J.G.Chauhafl counsel for the applicant is not present. 
Mr.DOctOr counsel for the resoGndeflts is present. Dismissed for 

default. 

.4-4--- 

( A.S.Sanghavi ) 
Member () 

V.Radhakrishnafl 
Member (A) 

nkk 



CENTRAL ADMINISTRATIVE TRIBUNAL, DE LHI 

Jr 	- 
' 	Ijion No. 

_. 	
of 19 

..ansfer application No. 	 Old Write Pet. No. ................. ............................ 

CERTIFICATE 

Certified that no further action is required to be taken and the case is fit for consignment to the Record 
Room (DecOded). 

Dated:  

Countersigned. 
.k \1 

Section Officer/Court Officer. 	L 	 Signature of the Dealing 
Assistant. 

MGIPRRND-17 CAT186—T. S. App.-.30-10-1986---150 Pads. 
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